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BEFUREVTHE CENTRAL ADMINISTRATIVE TRIBUNAL,BOMBAY BENCH,

CAMP_AT NAGPUR,

Original A lication No.?45/8%

Smt ,Parvatibai GQSi.'ngho sevsas Applicanto
v/s.

Union of India & One another., essss. Respondents,

Coram: Hon'ble Shri Justice M.S.Deshpande,Vice-Chairman,
Hon'ble Shri M.Y.Priolkar, Member(A).

i Appearances:-

Applicants by Shri J.l.Bhoot. .
C o .Respondents by Shri R,S5,Sundaram,
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Oral Judgment:-
}per Shri M.S.Deshpands, Vice-Chairman} Dt. 21,7.1993,

Heard counsel for the partiss. The Respondents
have raised two defances while opposing the applicantsil
prayer for regularisation., One is that she does not answer
the educational Jualifications required for ths post,.

\ - There is no denial to the fact that the applicant has
o studied upto ﬁtﬁratandard.A In the submissions filed by
° ;§' the Responcents there is no mention as to what are the
educatiocnal qualificatien prescribed, Shri Sundaram,
the learned cnunsélrwas not in a positian to enlighteﬁ
us on educational'qualifications required. fThe applicant
has been working since the year 1970 as a part-time
amployae'and we do not think that in the present
circurs tances the|Resp0ndents can take shelter bshind the
é plea wikk that the applicant does mot fulfill the
educational qualification,
2. The second contention is that the applicant
was not working, but there is no denial of the
allegation that the applicant had been coﬂﬁinuously
working upto 25th June, 1992 and-all that Shri Sundaram
could say was that she has continued to do the work
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only for two hours every day. The instructions dated
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8.2.,1984 require that the daily wage worker should put in

240 days of service as such;including brocken period of

service during bach of the tuo preceding years

(4 years) and in the case of part-time worker in the date

of appointment against the regular group '0' post.

Even this requirement of eligibility 1s_§§g§§ﬁ§§% by the

applicant. In the circumstances, we direct‘;he Respondents

to reinstate tha aﬁplicant within one month with continuity

in seru1ca-E;;;;ﬁaﬂkxﬂﬂﬁﬂixzﬁﬁxa%&ﬁ&ﬁhﬂkxﬂﬁﬂiﬂﬂﬂ&ﬂkiw*
%ﬁ?ﬁﬁﬁ#&&-éﬁh reqularise her services as per the relevant

instructions, No order as to costs.
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